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ORDER 

S.N. Mall 

Division Bench in Court no.1 is not sitting to-day. 

Mr.Ghosh,ld,counsel appearing for the petitioner, 

submits that in View of the letter wrItten to him by his 

client, he does not want to proceed with the Application. 

Eut, he prays for leave to fil'e a fresh application accOrding 

to law. The letEer dated 2.1.98,written by the applicant to 

Mr.Ghosh, be kept with the record. After hearing the ld.counsel 

appearing for the parties,2th Ap1±Cttoñ is dismissed for 

m non_pcsecution s  with liberty to file a fresh application 

according to law. No order as to costs. 

àiallick) 
Vj ce-Ch al rman. 


